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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 56 OF 2021
IN THE MATTER OF:
PARTH MISHRA -..APPLICANT
VERSUS
MoEFF CC & ORS ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 2, MEMBER
SECRETARY, SEIAA, UP ALONGWITH SUPPORTING AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

1. It is respectfully submitted that the answering Respondent denies
each and every statement, contention, submission, allegation,
and/or averment made by the Appellant in the complaint, which is
contrary to or inconsistent with the present reply and/or the
records of the case. It is categorically stated that all such
statements, submissions or averments made by the Appellant,
which are inconsistent with the contents of this reply, are
specifically and unequivocally denied, except those which are
expressly and specifically admitted herein. It is further submitted
that any inadvertent omission to deal with or deny any particular

averment made by the Appellant shall not be construed as an
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admission on the part of the answering Respondent, and no
adverse inference shall be drawn therefrom.

. It is submitted that the Ministry of Environment, Forest and
Climate Change (MoEF&CC), vide Notification dated 14.09.2006
(as amended from time to time), has mandated the requirement of
obtaining prior Environmental Clearance (EC) for new projects, as
well as for the expansion or modernisation of existing projects that
are likely to have an impact on the environment. The purpose of
this regulatory mechanism is to evaluate such projects based on
their potential environmental implications and to ensure that
appropriate conditions are prescribed to mitigate any adverse
environmental impact.

. That the State Environment Impact Assessment Authority (SEIAA),
Uttar Pradesh, is a statutory authority constituted under the
provisions of the EIA Notification, 2006, for the purpose of
considering and granting Environmental Clearances for projects
falling under Category 'B' of the Schedule appended to the said
Notification. SEIAA, Uttar Pradesh, takes decisions based on the
recommendations of the State Expert Appraisal Committee (SEAC)
and functions strictly within the jurisdiction and procedural

framework prescribed by the MoEF&CC.
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4. That SEIAA and SEAC, Uttar Pradesh, were reconstituted vide
MoEF&CC Notification bearing S.0. 3921(E) dated 26.08.2025. The
Directorate of Environment, Government of Uttar Pradesh, acts as
the Secretariat for SEIAA and SEAC and ensures adherence to
statutory procedures during the appraisal and clearance process.

5. That SEIAA, Uttar Pradesh, is vested with the statutory
responsibility of evaluating and granting Environmental Clearances
strictly at the pre-clearance stage based on an assessment of the
project's environmental impact. The Office Memorandum dated
29.06.2010 issued by the MoEF&CC unequivocally clarifies that the
post-clearance monitoring, compliance enforcement and regulatory
inspection functions fall within the domain of the Regional Offices
of the MoOEF&CC. SEIAA, Uttar Pradesh, within its limited
jurisdiction, provides necessary inputs to the regulatory authorities
as and when requisitioned. A copy of the Office Memorandum
dated 29.06.2010 issued by the MOEF&CC is annexed
herewith and marked as Annexure R/ 1.

6. It is further submitted that SEIAA, Uttar Pradesh, has neither been
vested with nor does it possess any institutional mechanism for
post-clearance monitoring or enforcement of compliance after the
grant of EC. The statutory authority entrusted with monitoring and

enforcement of environmental compliance post clearance is the
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MoEF&CC through its Regional Offices. However, SEIAA, Uttar
Pradesh, remains willing to extend its cooperation and assistance
to the competent monitoring authorities wherever required.

7. It is also pertinent to mention that SEIAA, Uttar Pradesh, has,
within its limited competence, issued show-cause notices to
project proponents upon receiving credible reports of non-
compliance and has duly referred such matters to the appropriate
regulatory authorities for necessary action. SEIAA, Uttar Pradesh,
reiterates its commitment to upholding the principles of
environmental governance and assures this Hon’ble Tribunal of its
continued adherence to the rule of law in matters concerning

environmental protection.
REPLY ON MERITS

1. That without prejudice to the foregoing submissions, it is
submitted that in the present matter, SEIAA, Uttar Pradesh,
granted Environmental Clearance for the Riverbed Sand/Morrum
Mining Project from Betwa River at Khand No. 24/14, Village
Chikasi, Tehsil Sarila, District Hamirpur, Uttar Pradesh, over a
leased area admeasuring 36.437 hectares, in favour of M/s Disha
Enterprises, through its project proponent Shri Mohammed

Ashfaque, vide Environmental Clearance Letter bearing No.
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528/Parya/SEAC/4528-4439/2018 dated 24.11.2018. A true copy
of the said Environmental Clearance dated 24.11.2018 is
annexed herewith as Annexure R/ 2.

2. That it is submitted furthermore, that EC dated 24.11.2018 is co-
terminus with the mining lease period (specific condition No.27 of
EC). Lease Deed execution was issued vide Iletter dated
06.12.2018 and the sanctioned period of mine lease was of 5
years.

3. That the answering Respondent respectfully submits that it
remains at the disposal of this Hon’ble Tribunal and undertakes to
abide by and ensure strict compliance with any further directions
or orders that may be passed by this Hon’ble Tribunal in the

present proceedings.

Date:08/04/2026 THROUGH

s

Priyanka Swami

Advocate

Standing Counsel For State of U.P
F-13, Jangpura, New Delhi
110014

Place: New Delhi
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 56 OF 2021

IN THE MATTER OF:
PARTH MISHRA ...APPLICANT

VERSUS

MoEFF CC & ORS ...RESPONDENTS

AFFIDAVIT
I, Vidhyotma Bharti, aged about 49 years W/o Dr. G.L. Nigam is presently

posted as Assistant Director, Regional Office, Noida, Directorate of
Environment & Climate Change, U.P., having an office at E-12/1, Noida,

U.P., presently at New Delhi, do hereby solemnly affirm and declare as
under: -

1. That I am posted as stated above and well conversant with the facts
of the present case and as such competent to swear this affidavit

on behalf of Member Secretary, SEIAA before this Tribunal.

2. That the accompanying reply has been drafted by our counsel upon
my instructions of Member Secretary.

3. That the contents of the accompanying reply are true and correct,
and the knowledge has been derived from official records and

nothing material has been concealed therefrom.

4. That the Deponent will continue to extend her full cooperation and

shall abide by any further directions that the Hon’ble Tribunal may
issue.
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M |

DEPONENT

VERIFICATION

V .'f‘ . .
erified on solemn affirmatin at New Dethl - on thi{ji APR. 2026 2026 that the
contents of the foregoing affidavit are true and correct to the best of my knowledge

and no part of it is false and nothing material has been concealed therefrom

DEPONNET

S & .

NOTAR BLIC
(INDIA)

0 8 APR 1076



' ANNEXURER/L 8
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By Speed Post

J-11013/5/2009-1A.11
N Govt. of India

Ministry of Environment and Forests
1A Divisinn '
Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New Deithi-110 003.
29™ June 2010

Office Memorandum

7. The Regional offices of Ministry of Environment and Forests have been entrusted
with the responsibility of monitoring compliance status cf the conditions stipulated
while according environment clearance to various developmental projects under
the EIA and CRZ Notifications. For the purpose, the officers from the Regional
offices Eaave been undertaking visits tc the projects and based on the
mt;sgmetmns made during the visit, the menitering reports are submitted 1o the:
Ministry of Environment and Ferests.

S 11 hasﬁ been observed that the monitoring reports are often submitted very lale,
even in cases of serious violations, thereby, prejudicing effective action against
the units found non compliant to the environment clearance conditions and
defeating the very purpose of monitoring. '

Z. In view of the above, it has been decided that th= Regional offices will,
_henceforth, send the monitoring reports to monitoring cel! of 1A division within one

month of monitoring of project unit in respect of these projects which have been
found in gross violation of environment ciearance conditions. However, in ali
other cases, a simple statemert indicating name of units monitored along with
summiary statement of cbservat:-ons made during monitoring may be sent every

‘month for all other projects monitored in the grevious morth, ’

This issues with the approval of the Competent Acthority. :

“‘g AT )

(Dr. K. C. Ra%ére)
Scientist "F"

1. Tmhe Chief Conservator of Forasts, Ministry of Env & Forests, Regional Office
(Fast), A/3, Chandrasekharpur, Bhubaneswar 751023 Orissa.
« = The Chief Conservator of Forasts, Ministry of Env. & Forests, Regional Office
{South), Kendriya Sadan 4" fisor, £ & F wings, 17" Mzin Road, Koramangala
ne Bangalere-560034
e of Conservator of Farests, Ministry of Env. & Foresls, Regional
Offic. ¥Z), Kendriya Paryavaran Bhawar E-5, Arera Colony, Link Road-3,
Ravishankar Nagar, Bhopal 432016, M.P.
The Chief Conservator of Feresis , Ministry of Env. & Forests, Regional
Office(NEZ) Uplands Road, Laitumkhrah, Shillong 793003, Meghalaya
The Chief Conservator of Forests | Ministry of Env. & Forests,  Regional
0 (CZ), Kendriva Bhawan, 5" floor, Sestor™H”, Aligunj, Lucknow 228020

s

oL

I
e

= Chief Censervator of Ferests, Ministty of Env. & Forests, Regir 3l
Office(NZ). Bays No. 24-25, Sector 31A, Daxshin Marg, Chandigarh 19

I
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99 ANNEXURE R/2 9

Registered

PState Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand. 1, Gomti Nagar, Lucknow - 226 010
Phone 1 01.322.2300 54§, Fax:91-322-2300 543
E-mail : doruplko@yahon.com

Website: www.sslazopin

Shri Mohammed Ashfague,

Owner,

H.No- 28/46, 2™ Floor, Katija Bzi building,

Tank St{V.K. Marg) Choti Masjid,

Nzgpadz, Mumbai central,

District- Mumbai, Maharastra. ’

pa

T 35
Ref. No...s..Z. 4. /Parya/SEAC/4528-2439/2018 Date: 2/ | / November , 2018
Sub:  Environmental Clearance for Riverbed Sand/Morrum Mining Project from Betwa River at Khand No.
24/14, Village-Chikasi, Tehsil-Sarila, District-Hamirpur, Uttar Pradesh, (Leased Area - 36.437 ha), M/s Disha
Enterprises.

Dear Sir,
Please refer to your application/letter dated 04-08-2018, 13-08-2018, 12-10-2018, 31-10-2018 & 01-11-
2018 addressed 1o the Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the subject as above, The
State Level Expert Appraical Committea considered the matter in its meetings held on dated 14/11/2018.
A presentation was made by the project proponent along with their consultant M/s ENV DAS {1} Pwt. Ltd.
The proponent, through the documents submitted and the presentation made, informed the committes that ;-
1+ The envirgnmentz! dearance is sought for Riverbed Sand/Morrum Mining Project from Betwa River at
¥hand No. 24/12, Village-{rukagl, Tehul-Santa, District-Hamirpur, Uttar Pradesh, {Leased Area - 36,437
hal, M/s Disha Enterprices
2- Public hearing was orgenuzed on G5/10/2018.
3- Salient features of the projedt #s submitted by the project proponent:

1, On-ine proposs! No. | SIAJUP/MIN/28574/2018
2. File No. sllotted by SELAA UP | 4439
3. Name of Proponent i " M/s Dizha Enterprises
+ Authorized Signatory- Mohammed Ashfaque Mohammed
| Munshi B -
4, Full correspondence address of i B4/s Disha Enterprises
proponent and mobie no. | Proprietor- Mohammed Ashfaque Mohammed tMunshi
| ¥han S/o Village - Mathauli, P.O. - Bharwalia District- Basti, ~
| U.p. ?
5 Name of Project 3 | Sand/Morrum Mining 1
5 Project location {Plot/khasra/Gata z Khand No. 24/14 g
No) |
{ 7. Name of River | Betwa
| 8. Name of Village | Chikasi
{9, Tehsll | Sarila
10, Distnct Hamirpur
- 11, Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area fin ha) 36437 ha
i 13. Mineable Area fin ha) 32457 ha
14, Zero levei mRL { 109 mRL
"IE Max & Min ml within lease area | 117 mRl and 113 mAt
16, Pilar Coordinates (Vermed by DMOI [T Sanctioned Ares ; 7
1 I Poimts . latitude | Longitude

it SR e S ﬁ; [

3
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1 OO No, 24/14, Yitlage Chi {Chikash Tehsib-Barita, i tigh.

4z ftiver 2 Khant No.

E.C.for Riverbed amfg”ﬁ%wﬁl:iif:;’jl;jmg:; ?imwd fra s 3}’%’&??2%3 iS5 Disha Enter Beises. ,
SRS i 79"29'7.82"E o
[ 79781205 1
i 79°28'28.44°F
p ‘- 79°28'38.82"E 11
E ,;B‘é?’?? .9‘}""‘3 79°28'22.347F
: Workable Area
T 257505 94" N ' 797289847
Y TR0 79°28 28.44°F
- 357507 12.40°N 79"28'36.87°F
R R T ?@%,’32»%‘5
Hon Workable Ar
A 55 TAEN 79"2R°2A3°E
3 25'50'16.56"H 79°28'17.05°E
£ 25°50'23,14"N 1AM E
IT%F 17 swossaw | 197289847
17, Total Geplogics! Reserves S 18258500 . —
12. Total Minesble Reserves in LOI i 7 28,640 m” sy;a;r ol e emt ats
;19 Toigd Pm;mwn Production | 7,28,640 a ;«.,m 136,43, ?w m m {sz; *,m r5} ‘
20. Proposed Productionfvear 7.28540m
21. Sanctioned Period of Mine lease 5 years
22. Production of mine/dzy 2650 m*/day
23. Method of Mining | Opencast Semi-mechanized
24 Ho. of \kcrﬁ.sm-‘"-‘:__i_a-m“wmw’ 2?;—(533’3 ' G
25, Working beurs/day o 17 hours ,
26. No. Of workers | Appreamately 75 fohours Ty
27. No. Cfvehicles movement/day | 177 units '
28. Type of Land Non — Agricultural, Govarnment Waste Land (Revanue land]
i }an_iazc Depth of Mining e ' ‘
E i‘g Nearest me? 3‘1&(! rozd from site ] _?ziz_} ’;asi-i’w?tagi : ’g‘i m-’ﬁ&i ?
31 Water Requirement | PURPOSE | REQUIREMENT {Ki1D] i
Drioking — i 205 ]
Suppression of dust ] q.30
 Plantation | 0.081
i Others (.,mred Wazw) N }? ‘ 0.10
RS ... | 1132 KD
32. Name of QCl Accredited Consultant | EHIV Deveiopment Assstance Systems {!) Pyt [1d, 1
with QL No and period of validity. NABET/E1A/1720/RA 0678 and Vaiid till 02704/ 2020,
33 Any litigation pending agamnst the lone 7
project or land in any rourt L i
34. Detsils of 500 m Cluster Map & Cluster certificate issued by DMO Hamirpur iy
certificate verified by Mining Officer Letter Mo, 813/khanip M-MC Tees- Vividh {7018. -19} dated :
11/058/2018
35 Detalls of Lease Area in approved DSR | Page No 64; Table No.20
‘36, Proposed CER cost 2% of tolal project cost ie. Rs 47,22 000/
| 37, Proposed EMP cost/ Total Projedt Cost Rx 30,11,736/- & 23,63,35,000;
38, {ength and Width of Haul Rosd L
38, No. of Trees to be Planted 1273

&. The mining would be cestricted $o unsalursted wone only above the pheeatic water table and wil not
intersect the ground water table 81 any point of time.

5~ This project doss not alteact 30y of fiw gererat conditions 2
retiiieation 14/09/2006

pplicablle on mining projects specified in £iA

PegsZath

@ Scanned with OKEN Scanner
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£< hj wwjm »..{_ ; By 23
£ Jor Riverb :SNS‘Matkd ah"’.!mmm'“ !Yi'ining Proj " d Mo, 24114 Viilag €
&4 Lien ik
" Ha ;f e A\ n oy . ... ¥ % 4Rt .‘m.: / L N €¢ﬂhik35f‘ Tehs ,.j; i ) it i@
ﬁ,. 2 f AR AN R A Mag f&A 37?1@},!&1}@3 iﬂ_aﬁ&.‘,&lﬁfm[}} & 5 i

The mining operation wi
20ne sichas b
7o Thareis ng

‘ I not e
; abitat of any wild §
litigation pending in

Larried out in safpy

SR ¥ 20ne of any bridge or pmbankment or in eco-fragile

any Lourt regarding thi i
‘}fﬁna’s»‘! i ; B ihis poject.
Based on the :ec;n:nz:; a?r Ce{egq,,r,ua) of E1A Notification, 2006 {85 amended).
2tions of the State Level Expert Appraisal Committee (meeting held on

14/11/2018) on the
W £U15) on the above sald nroier i
Bmli 2&;11;‘2013) o ﬁec?;;:::f:; ::e State Level Fnvironment linpact Assessment Authority (meetings held

?‘@&&m mfyear is Proposed & Brant the Environmental Clearance to the title project for collection of
following General {Wﬁﬁi@;' ;_m fming lease ares 36.437 ha subject to effective implementation of the
Seneral Congitionss. oo oo

This environmental dearanes -
District A d?i;i:?g;;j;:;ﬁﬁ?ﬂ is ‘Wbégrt to allotment of mining lease in favour of project proponent by
- Forest clearance sb;‘;g; he :;’f:ig Zﬁgﬁﬁﬂmanii ;
Any change in miﬁia % tn ?%be proponent as necessary under !3:9:, . o
mining m&mg% m& ;;fﬁaf Y«E?as”ra numbers, entai?ing capacity addition with change in process ﬁﬁ'd o
25 per the pr 5’&:‘353;{; : 5; ?mimifﬁn Sfﬂd scope of working shall again require prior Environmental Clearance
?mﬁs& m PV 03 ' Eia ‘Z\%E}i?ﬁcaﬁon, 2006 {as smended). -
é’épbaﬁmgz:ﬁg:?@ weill 1’-‘9 .ﬁ}mﬁy demarcated at site by project proponent and officials of Mining/Revenue
g WMETR PROY 10 starting of mining operations. Such site plan, duly verified by competent suthority
Sinng-with copy of the Environmental Clearanice letter will be displayed on 3 hoarding/board 3t the site. A
fé*'—"?’t‘f 13}”,'5:‘%2 plan will also be submitted to SEIAA within a period of 02 months.
%g’%ming and loading shall be done only within day hours time.
.o mining shall be carried out in the safaty 2one of any bridge and/or embankment.
21t shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry of
[Environment & Forests are strictly complied with, Water sprinklers and other dust conirol mizjors should be

W

N oo v

‘zpplied to tzke-care of dust genersted during mining operation. Sprinkling of water on haul rads fo control
: dust will be ensured by the project proponent. , =
B, All necessary statutory clearances shall be obtained before start of mining operations. i this condition is

‘wiplated, the clesrance shall be sutomatically deemed 1o hsve been cancelled,

9. -Parking of vehicles should niot be made on public places. o
10, No tree-felling will be done in the leased area, except only with the permission of Forest Department.
11. Mo wildhife habitat will be infringed. o

e : A . - | ; ;
312, it shall be ensured that excavation of minor mineral does not disturh or change the ‘underdying ol

Fharacteristics of the river bed /basin, where mining Is carried out, G

43, It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity 2nd flow
patternof the river water significantly.

14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its nesting.
A report on the same, vetted by the competent authority shall be submitted to the RO, PCE snd SEIAL
within 02 months, T

45, Primary survey of flora 2nd fauna shall be carried put and data shall be submitted to the RO, PCB and SEIAA

 within six months..

16, Hydro-geological study shall be carried out by a reputed organizationfinstitute within six months and
estahlish that mining in the said area will not adversely affect the ground water regime. The report shall be
submitted to the RO, PCB and SEIAA within six months. In case adverse impact is observed fanticipated,
mining shall not be carried out. ‘ .,

17, Adequate protection sgainst dust and other enviranmental pollution due to mining shall be made <o that
she habitstions {if any} close by the lease area are not adversely affected. The status of implementation of
reasures taken shall be reported to the RO, UPPCB and SEIAA and this activity should be completed before
the start of sand mining. o »

18, Need-based assessment for the nearby viliages shall be conducted to study economic measures which can
help in improving the quality of life of economically weaker section of soclety. income generating
projects/tools such as development of fodder form, fruit bearing orchards, vocational training etc. can form
a part of such program me. The project proponent shall provide separate budget for community
development activities and income generating programmes,

e

Page3of8
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£.¢. for Riverbed Sand/Morrum Mining Froject from Betwa R

102

ver 2t Khand No, 24/14, Village-Chikasl, Tehsil-Sarila, Districr.’

24,

21
2.

24

25,
28,
27,

28,
28,

32

33,

35,

36,

L4
Yool

Hamicpur, Uttar Pradesh, (Leased Area - 36.437 ha), #/s Disha Enterprises,

3 S 3 o Tgi % &3 ;‘ " % ;’:%wf
Green cover development shall be carried out following CPCH puidelines Including selection of plant spacies

and in consultation with the local DFO/Horticulture Officer. FE i
Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be utilized for
green coverftree plantation.

Dispensary facilities for first-aid shall be provided at site, )
An %nvimﬁmenta? Audit should be ara,.nuz’ify carried out during the operational phase and submitied ta the
SEIAA. G

The District Mining Officer should quarterly monitor compliance of the stipulated canditions, 7??% ﬂfiéﬁﬁi
proponent will extend full cooperation to the District Miming Officer by furnishing the f%'{%j’f%
data/information/monitoring reports, In case of any viclations of stipulated conditions, the District Mining
Officer will report 1o SEIRA

The project proponent shall submit six monthly reperts on the status.of compliance of the 5%??11?3?@&
environmental clearance conditions including results of monitored data (both in hard & soft coples) to the
SEIAA, the District Officer and the respective Regional Office of the State Pollution Control Board by 1st
lume and 1st December every year, ,

A copy of the clearance fetter shall be sent by the proponent to concerned Panchaysl, ZilaParisad/
Municipal Corporation and Urban Local Body. »

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other suitable.
mechanism to avoid fugitive emissions and spillage of mineral/dust.. ) :

Waste water, from temporary habitation campus be properly collacted B trested before discharging into
water bodies the trezted effluent should conform to the standards prescribed by MoEF/CPCE.

Measuras shall be taken for control of noise level to the limits prescribed by C.P.CB.

Special Measures shall be adopted o protect the nearby settlements from the impacts of mining activities,
Maintenance of Village roads through which transportation of minor minerals is 1o be undertsken, shall be
carried-aut by the project proponent regularly at his own cxpenses,

Measure for prevention & control of soil erosion and management of silt shall be undertaken. Protection of
dumps against erosion, if any, shail be carried-out with geo textile matting or other suitahle material
Corporzte Environmental Responsibility (CER) shall be prepared by the project proponent snd the detaile of
the varicus heads of expenditure 10 be submitted as per the guidelines provided in the recent CIR
notification No. 22-65/2017-1A.111 dated 01/05/2018. Work to be executed with instaliation of fve hand
pumps for drinking water, solar light in villages of streets, construction of two numbers of toilsts a1 the
primary school with name displayed and zddress and details of beneficiary and gram pradhan slong with
phone number, photographs should be submitted to Directorate as well as to the District magistrate / Chief
Development officers.

Possibility for adopting nesrest three villages shall be explored and details of civic amenities such as roads,
fﬁ:\?ﬁ&ingwazer ete proposed to be provided at the project proponent’s expenses shall be submitted within
62 months from the date of issuance of Environment (earance, :

The funds earmarked for environmental protection measures should be kept in separate account and
should not be diverted Tor other purpose, Year wise expenditure should be reported to the Misistry of
Emvironment and Forests and its Begional Office located at Lucknow, SEIAA, ULP and UFPLE,

Action plan with respect to suggestion/improvement snd recommendations made and agreed :ﬂwiﬁg 9&&?%;
Hearing shall be submitted 1o the District mines Officer, concern Regional Officer of UPPCB and SEAA
within (2 months. B

Envirsnmentsl tiearance is subjert to obizining clearance under the Wildlife {Protection} Act, 1872 from
the competent authority, if applicable to this project. ; ‘

The proponent shall observe every 15 day Tor nesting of any turtle in the area. Sagefi on the ebiﬁwﬁtzmm s
made, if turtle nesting Is observed, necessary safeguard measures shali i;re taken in consultation with the
State Witdlife Department. For the purpose, swareness shall bs !;rea?ed amsng;st the x*::}rizz%m ic&gigke
nesting sites so that such sites, if any, are identified by the woréz@rf during ﬂpersilcx;s of thf ;sme : ; ;;‘s ;ii ‘
required safeguard measures. In this regards, the safety notified zone should be felt so

habitat/nesting area & undisturbed,
The preject proponent shall undertzke ad

equate safeguard measures during extraction of river had
e tR » saalogicsl fegime of & srrounds ea shal
materisl snd ensure that due to this activity the hydro geplogical regime of the surrounding afea

i ot

be affectsd.

PURER 39
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42,

43,

44,

45,

45,

47.

438.

I}

¢, for Riverbed Sand/Maorrum Mining pro; 1 Q
£ for fetcerum Mining prg
Hamir et irom by

Hamirput, Uttar Pradeshy, flageny o - and No. 24/14
Th i b {Lessad Ares . 35,43&?&%&%&1&?&%&&%&%
1@ projedt proponent shal /5 Disha Enterprises,

| pbigin
- ; negess
of requisite quantity of water { e

ik ol surface wa
Approprizte mitizative measurps sh?;i:;w?
PP : ) 5] A
State Pollution Controf Boarg, it shall be -
the vehicles used for 442 nsportation i

Yehicular emissions shall be kept und
shall not be overisaded e
Provision shzll ba o ;

V P DE mads for s i

infrastruciurs gnd facilities suth‘:: fti‘?;smg 0{‘ bapursshagpll el dvimine
health cars, crich &l for cooking, mobile toilets, mobile STP, safe drinking water, medical

ie: & etc. {MoFF circular Dated - 2 »
wing conditions of construction izbour sit:: e‘) 22.03-2008 regarding stipulation of condition to improve the
&

Personnel working in ¢
TEINE In dusty areas sh
provided e

prior permics .

nd ground, ey mﬁ‘v tompetent Authorities for withdrawal

ey water), required for the project.

rav : ' ;

G ‘ihif;em Ppoliution of the river in consultation with the
s ihere is no leakage of oil and grease in the river from

ontrol ¢ 3 .
rol and regularly monitored, The vehicles carrying the mineral

N

2

with adequate & dii, G infg;:-;r; .pm{ecth'e respiratory devices and they shz?uki ziso §e

surveiltance program of the workers should b ) o:q Safety‘ arfd o g ch;}au-&?aai g

expesure 0 dust znd take corrective meas e undertaken periodically to observe any contractions due 1o

Kicany.of v Sicamgce s ve measures, if nesded.

Misiiciont- Cacpoeatibn U?S:{: S:‘tall !be sent by the proponent to concerned Panchayal, Zi%a?a;§s?1a§f

i 028 S o e Local Body and the Local NGO, if sny, fram whom suggestions/
ons, it any, were r eceived while processing the proposal. The clearance letter shall also be put

on the websiie of the Company by the proponent.

The e.nwronmemal statement for each financial year ending 31st March in Form-V as is mandsted to be

suhx"nmed by the project proponent to the concerned State Pollution Control Board as prescribed under the

Environment {Protection) Rules, 1986, as amended subsequently, shzll also be put on the vebsite of the

tompany slong with the status of compliance of environmental clearance conditions and shall also be sent

to the Regional Office of the Ministry of Environment and Forests, Lucknow by e-mail,

The green cover development/tres plantation is to be done in an 2red equivalent to 20% of the total leased

area either on river bank or along road side {Avenue Plantation}.

Dehtis from the river bed will be collected and stored at secured place and may be utilized Jor strengthen

the embankment.

Safety measures 1o be taken for the safety of the people working 2t the mine lease area should be given,

which would also include measure for treatment of bite of poisonous reptile/insect fike snake.

periodical and Annual medical checkup of workers as per Mines Act and they should be covered under ES!

as per rule, .

Specific Conditions:

1.

B

B

CIR

Directions/suggestions given during public hearing and Commitment made by the project propenent should
be strictly complied.

Ko mining activity should be carried out in-stream channel as per SSMMG, 2016.

pakka motorable haul soad to be maintained by the project proponent.

A separate Environmental Manzgement Cell with suitable qualified personnel shall be set-up under the
control of 3 Senior Executive, who will report directly to the Head of the Organization.

Permission from the competent authority regarding evacustion route should be taken.

Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.
site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

One month monitoring report of the area for air quality, water quality, Noise level. Besides flora & fauna
should be examined twice 3 woek and be submitted within 45 days for a record.

provision for cyfinder 10 workers should be made for cocking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department applicable
norms and standard fixed by the Government.

provide suitable mask 10 the workers.

Approach road kaccha is to be made motarable and tree sa?!ings to be planted on both sides of the road,
indigenous plants should be planted according to CPC3 guidelines and in consultation with local Divisional
sorest Officer. : - :

The project proponent shali in 2 yESTS ccnfiutt jjeta»led raplenishment study duly suthenticated by a QG-
KABET sccredited consultant, and the District .~’§mes Officer. A .

provision for Two 1oitets nd hand pumps should be made 3 AuUNIng site.
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104

ot Ri i i ) rat Khand Ho. 24/18, Village.Chik s
ed Sand/Morrum Mining Project from Betwa River at Kha «48/1%, Viliage-Chikas, Tehsil-5arlla, Districs.
e Hamicpur, Uttar Pradesh, [Leased Area - 36.437 hal, 1/s Disha Enterprises, B

16, Drinking water for workers would be provided by tankers.
17, Mining should be done by Bar scalping methods extraction {typically 0.3 -0.6 mor 1.2 ft) a3 per sustainaple
sand mining management guidelines 2016.

18, Abuffer/safe zone shall be maimained from the habitation as per mining guidetings,

19, Corporate Enviranmental Responsibility {CER] plan with minimum Rs. 47,22,000/- ¢hati be prepared by 1
project proponent and the detsils of the varicus heads of expenditure 1o be submitted as per the guif}e{;; ?
provided in the recent CER notification No. 22-65/2017-1A111 dated 01/05/2018, Work 1o be executed -
installation of five hand pumps for drinking water, solar light in villages of streets, construction aftﬂm
numbers of toilets at the primary school with name displayed and address ang details of bensficia o
gram pradhan along with phone number, photographs should be tubmitted to Directorate az y}gﬁ‘ as? a,;d
District magistrate / Chief Development officers, Hamirpur, U.P, ' bt

20. Hes;th{!;wrag:e car;i, Medical daim, »ragum health check-up camps, facilities shall be provided to the
regularftemporary/Contractus! or any base workers, Copy of receipt shall be produced 1o the I
of Enviconment along with the complisnce report; R

21, Measure f;ar t:am#watipn of water through rainwater harvesting and cleaning snd maintenance of natural
surfaze water b:}?r?s of the nearby areas may be considered as one of the Btivity In CER,

22, The excavaled mining material should be carried and transported in such a way that no whstruction 1o the

free flow of water takes place. Suitable measure should be taken tai :
S ‘ ken and details to be . :
Depariment. L provided o concem

23, Width of the haul road chall be more than & meter,

24, Submit annual replenishment report certified by an authorized agency. in caze the replenishment is lower
than the approved rate of production, then the mining activity / production levels shall be it’ieﬁeégeﬁ‘j
stopped accordingly tifl the replenishment is completed.

25.  The project proponent shall ensure that if the project area falls within the eco-sensitive zone of National
pfd’/ anctuar\; prior perr;ﬁssion of statuary committer of Nationa! board for wild fife under the bﬁzvi'si'ma
of Wilgiife (Protection) Act, 1972 shail be obtained before commencement of waork, ' '

26, If in future this lease ares bzcomes part of dluster of equal 10 or more than 25 ha. then additions!
conditions based on the EIA shail be imposed. The lease holder chall mandatorily follow custer conditions
otherwise it will amount to violation of E.C. conditions. If the rertificate related to cluster provided by the
competent authority is found false or incorrect then punitive actions as per law shall be initiated agaiésr
the suthoritly issuing the cluster certificate. '

27, The Environmental clearance will be co-terminus with the mining lesse period.

28, Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board Wild
Life (NBWL} even if the eco-sensitive zone is not earmarked.

22, To aveid ponding effect and zdverse environmental conditions for sand mining in area, progressive mining
should be done a5 per sustainable sand mining mznagement guidslines 2016,

35, Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining Officer/NHAl and
should be submitted 1o SEIAA/SEAC, Secretarizt as earliest. .

31, In case & has been found that the E.C. obtained by providing incorrect information, submilting that the

distance between the two adjoining mines is greater than 500mt. and area is less than 25ha, but factually

the distance is izss than 500 mt and the mine is located in cluster of ares equal or more than 25ha, the EC
issued will stand revoked. fis

32, The project proponent shall in 2 years conduct detailed replenishment study duly suthenticatad by 2 Q0
NABET accredited consultant, 3nd the District Mines Officer which shall form the basis for midterm review
af conditions of Envirenments! Clearance. ) : P

33.  The mining work will be open-cast and manual/semi mechanized (subject to arder of Hon' §3a HGT/Hon bfi’-
Courts {s]). Heavy machine such as excavalor, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage. SR s ;

38 It shai‘i’i}e ensxied that there shall be no mining of any type within 03 m or 10% of the width w?nch-ﬁe\f’éf. i
less, shall be left on both the banks of precise area to control and avoid erosion of river bank. The mining is
confined to extraction of sand/moram from the river bank only.

35, The project proponent chall undertake zdequaste ssfeguard measures durin e
‘the hydro-geological regime of the surrounding 8

g extraction of river hank
; L Aty rea shall not
material and ansure that due 1o this aciivity

be affected. . /
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36.

38.

34,

46.

47.
48,

48,

53.

The tritical parameters such 259

£.C. for Rivarbed S&ndf_!gﬁmgwining Peojact from g 13Qvﬁ
s Vaeen oo or Betle ol

Hasmiirpur. 1 = Khand ng, - i-Sarils, O
TR, Uttar Pradesh, {Leagng Ares - 3?;”,)?;??1%“35.{ ":f B?‘ff: ﬁ;?&?ﬁ' R
Thea project proponent shal N

and the Rules nrescribed in
fram the bank of river 1o be left un-worked {

adhere tp mining in conformity 1o pi

is an submi : s
this tegard clearly show 2 britted for the mine lease conditions

: ir{g 'the no work zone in the mine lease i.e. the distance
i::ﬁ;ii;:zi ;‘i‘“iniﬁg shall be carried out du::::ﬁ'::::‘i ::;i), distance from the bridges etc. It shall be
L Toponent shall ensyre that wh b j season. ,
provision thereof shall he strictly followed erever deployment of Isbour sttracts the Mines Act, the
Thif’ PrOject proponent will provide psrsar‘; i nrotess: ; ; "
iraining and information on safety and ha 5;’ “x?iizve equz;}fﬁez}: {PPE} as fﬁqu‘imt'i, ai;so provid adequate
engaged in the project shall Bicaraet ealth aspects, ?e’mﬁaca! medical examination of the wagkers
exsmination of the workers sh:;utd b ed oul and records maintained. For the purpose, schedule of health
should be drawn and foliowed accordingly.
M10, PM2.5, $02 2nd NOx in the smbient air within the impact zone shall
er, guality of discharged water if any shall also be monitored [{T0S, DO, pH,
ded Solids {TSS5)).
uch as regular water sprinkling shall be carded out in critical areas prone 1o
it ot 4 high levels of particulate matter such as loading and unloading point and all
€7 points. Extensive water sprinkling shall be carried out on haul roads.
it should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the
Central Pollution Control Board in this regard.
The extended mining scheme will be submitted by the proponent before expiry of present mining plan..
Four ambient air quality-monitoring stations should be established in the core zone as well 85 in the buffer
zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be decided based on the
meteorological dats, topographical features and environmentally and ecologically sensitive targsts and
frequency of monitoring should be undertaken in consultation with the State Pollution Control Board.
Common road for transportation of mineral it to be maintained collectively. Totzl cost will be
shared/worked out on the basis of lease area among users,
Proponent will provide zdequate sanitary facility in the form of mobile toilets 1o the labours engaged Tor
tha project work.
Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated during project activity weilt
be separately storage in bins and managed 35 per Solid Waste Management rules.
Green area/belt to be developed along haulzge road in consultation of Gram Sabha/Panchyat.
Natural/customary paths used by villagers should not be cbstructed at any time by the activities proposed
under the project.
Digital processing of the entire lease area in the district using remote sensing technigue sﬁou!dvhe dnag
regularly once in three years for monitoring the change of river course by Directorate of Gﬁni?gy and
Mining, Gowvt. of Uttar Pradesh. The record of such study to be maintained and report be submitted {o
Regional office of MoEF, SEIAA, U.P. and UPPCB. 4
A copy of clearance letter will be marked to conterned Panchayat / local NGO, if any, from whom
suggestion / representation has been received while processing the proposal. The claarance letter shall also
be put on the website of the company. ' N
state Pollution Control Board shall display a copy of the clearance letter st the Regional office, District
industry Centre and Coliector’s office/T ehsildar’s Office for 30 days., ‘
The project authoritias chall advertise at least in two local newspapers widely cirtulated, one of which shall
be in the vernacular 1anguage of the Iocality concerned, within 7 days of the izsue of the clearance ieﬁgr
informing that the project has been sccorded environmental c!ea{ancg and a copy of the clearance lelier iz
svailable with the State Pollution Control Board and also at web site of the SEIAA a1 hitp://www . seizaup.in
and 3 copy of the same shall be fornwarded to the Regional Office of the Ministry located in Lucknow, {PCE,
State PCB. : ? i :
The MoEF/SEIAA or any other competent authority may aiter/modify the zbove tonditions or stipulate any
further condition in the inferest of environment gmtection,
Concealing factual data or submission of false/fabricated data and fzilure to comply with any of the
conditions mentionad above may result in withdrawal of this clesrance and attract action under the
grovisions of Environment {Protection) Act, 1985,

;t;& monitored periodically. Furth
Fecal Coliform and Total Suspen
Effective safeguard messures, s
& pollution and having
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£.C for Riverbed Sand/Morrum Mining Project from Betw;lﬁQ aﬁh:mi No. 24/14, Viliage-Chikasi, Tehsil-Sarila, District. -
Hamirpur, Uttar Pradesh, (Leaced Area - 36.437 hal, M/s Dishs Enterprises.

55.  Any appeal against this environmental clearance shall fie with the National Green Tribunal, if preferred,
within a period of 30 days a5 prescribed under Section 11 of the National Environment Appeliate Authority
Act, 1897,

56.  Waste water from potable use be collected and reused for sprinkling.

57.  During the school opening and closing time vehicle movement will be restricied.

58. A width of not less than 50 meter or 10% width of river can be restricted for mining activities from siver
bank. A condition ¢an be imposad that mining will be done from river activities from river bank.

You shall also ensure that the proposed site is not z part of any no-development zome as
required/prescribed/identified under faw. In case of violation, this permission shall automatically deem to be
cencelled. Also, in the event of any dispute on ownership or fand use of the proposed site, this clearance shall
sutomstically desm 1o be cancelied.

The above stipulated conditions will be enforced inter-slia, under the provisions of the Water {Prevention
& Control of Pollution) Act, 1974, the Air {Prevention & Control of Poliution} Act, 1881, the Environment
{Protection) Act, 1886 and the Public Liability Insurance Act, 1991 along-with thelr amendments and rules made
there under and also any other orders passed by the Hon'ble Courts of Law relating to the subject matter.

) The project proponent will have to submit approved plans and proposals incorporating the conditions.
specified in the Environmental Clearance within 03 months of issuance of this clearance. The SEIAA/MOEF
reserves the right to revoke the environmenta! clearance, if conditions stipulated are not implemented (o the
satisfaction of SEIAA/MOEF. SEIAA may impose additional environmental conditions or modify the existing ones, if
necessary.

This is 10 request you to take further necessary action in matter as per provisions of Gazette Notification
No. S.0. 1533(E) dated 14/03/2005, as amended and send regular compliance reports to the authority as
prescribed in the zforesaid notificztion,

. «4{fishish Tiwari)
Member Secretary, SEIAA
Rt MO i JParya/SEAC/4528-4435/2018 Dated: As above :

Copy for Information and necessary action to:
1. The Principal Secretary, Environment, U.P, Govt., Lucknow.
2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of india, Indira
Paryavaran Bhawan, jor Bagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, {Central Region}, Xendriya

Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow.
The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand,

4.
Gomti Nagar, Lucknow.
5. District Magistrate, Hamirpur, U.P.
§. Director, Depariment of Geology & Mining, U.P. Lucknow.

7. Copy for Web Master/Guard file.

{Ashish Tiwari}
Member Secretary, SEIAA
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	PRINCIPAL BENCH, NEW DELHI
	ORIGINAL APPLICATION NO. 56 OF 2021
	PRINCIPAL BENCH, NEW DELHI
	ORIGINAL APPLICATION NO. 56 OF 2021
	REPLY ON MERITS
	1. That without prejudice to the foregoing submissions, it is submitted that in the present matter, SEIAA, Uttar Pradesh, granted Environmental Clearance for the Riverbed Sand/Morrum Mining Project from Betwa River at Khand No. 24/14, Village Chikasi,...
	2. That it is submitted furthermore, that EC dated 24.11.2018 is co-terminus with the mining lease period (specific condition No.27 of EC). Lease Deed execution was issued vide letter dated 06.12.2018 and the sanctioned period of mine lease was of 5 y...
	3. That the answering Respondent respectfully submits that it remains at the disposal of this Hon’ble Tribunal and undertakes to abide by and ensure strict compliance with any further directions or orders that may be passed by this Hon’ble Tribunal in...

